ST

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH : ALLAHABAD

PRl of Mool ir el iy

/N

ORIGINAL APPLICATION NO.834 OF 2004

ALLAHABAD THIS THE 10TH DAY OF AUGUST,2004
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HON'BLE MR, 0. R, TIUARI,A.M. .
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Arun Kumar Tripathi,
S/e Shiv Prakash Tripathi, Permanent,

R/e Village & Pest Gahalo,
Oistrict-Kanpur Dehat.

Corresponding Address House No,93-E/15,

Dabauli-II, Kanpur 208 022,
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( By Advocate Sri S.C. Tiwari )
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 ( By Advogata Sri S. Singh )
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HON'BLE MR, JUSTICE S, R. SINGH,VICE=CHAIRMAN _

By means of this 0.A* the applicant has prayed
for issuance of a direstion to the respendent ne,2 to
declaere the result in the subject Trade Theory examination

which was cenducted in November,1991 eceupled with a
I

furthar direction that if the applinnnthuund suceesaful
in the said test he may be eppeinted on the post of

Fitter, In his representation dated 01,05.2004 the

]

E

respondents that he was absent in the subjictcfrada Theory's!
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That ﬁbtﬂq;tha pnaitiun. thu epplicant is nnt antitled
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l_;o_anyl_rq*liqlf_pa:timlary gue .to the reason eof delay

applicant has stated that he was informed by the
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in appraaching the Tribunal.

2. :-Hff ffj?a}}f??t?lnd by now that repeated represen- |

tation‘cannot extend the period of limitation, The *
|
Trade Theory Tast, according to the applicant,uas held

in Nevembar 1991 and the applicant preferred representa=
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tion on 01,05,2004, the 0O.A. is .tharafnra.Luianiaa!d

being barred by limitation, l

de In vieu of the above, the 0.A. ia.iiﬂiiiiﬁ!t;;””

dismissed being barred by limitation, |
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